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I1 THE CENTFAL ATMINISTFATIVE TRIBULAL,JAIFUF BEWZH,JATFUR.
* * &
Date of Decisicn: 12.2,1998
OA 341/97
llavrayan Lal PBalai son of Late Shri Bhaws r/o Failway Station, llew Colony,
near B Cabin, Varena, Daistt.Jaipur.

... BApplicant

Versus

1. Unicn of India through the Secretary to Govi.,Ministry of Pailways, lew

Delhi.
2.  General Msnajer, Western Failway, Churchgate, Pombay.
3. Divieicnal Failway Managet, Western Pailway, Jaipur.

... Respondents

CORAM:

EOLI'ELE ME.30OPAL FEISHUA, VICE CHAIFMAN
For the Applicant ... None
For the Fespondents : ee. Mr.T.P.Sharma

ORDER

FER HON'ELE ME.GOPAL TREISHIR, VITE CHATFMAN

Applicant, Uarayan Lal Palzi, has filed this application under Section
15 of the Administrative Trikmnals Act, 1935, praying for & direction to the
respendents to consider his request for grant of appointment to any suitable

post on compassiznate grounds.

Z. The case was called ot twice. Ilone is present ior the applicant even
in the second round. I have heard Mr.T.F.Shavma, counsel for  the

respondents, and have cavefully perused the records.

3. The case <f the applicant is that his father, Zhri Blmra, wis serving
ag & Gangman in Sang to.” in the 2ifice of the PWI at Fishangarh when he died

on 2.11.82 while on duty. He left kehind hiz widow, Smt.ladz, and the
applicant, who is his son. The applicant was mincr at the time of the death
of his ifather. It is stated Ly the afgdicant that he kelcngs to PBalai
community, which ie & Schefuled Caske commnity. When the applicant's
mother, Smt.lada, appr-ached the FWI, Fishanjarh, and the Personnel Officer
in the office of the DRM, Jaipur, che was advised to move an applicaticn for
arpointment on compassicnate grbunds after her &cn attains majority.  The
date of birth of the applicant is 21.8.71. He attained majority on 21.2.89.
The learned ~cungel for the respondents has stated that the dppl1~ znt should
have made & rejuest for compassionate appointment within one vesr after
attulnlng the age of majority and the applicaticn having been made heyond one

year i.e. on 22.7.91 Lleccame time barred &and, therefore, the ~competent
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autherity had decided not to give app:-intmenf to the applicant on
compassiconate  considerations. It has Leen categorically stated by the
r’esp:.ndents in their reply that the applicant was intimated vide letter
o E/221/93/536 dated €.7.92 that since the application for appointment on
compaseionate grounds had not been filed within the stipnlated time, the
derartment had decided nct to give appointment to him. When the applicant
was informed about the rejection of his rejquest ifor appointment  on
compassicnate hasis by letter dated 6.7.92, he should have approached this
Trikunal within a reasonable time. The present applicaticon was filed on
7.2.97 i.e. after a pericd of about four years from ©.7.93, when the
applicant was informed akbout the rejection of his regest for appointment on

conpassionate basis.

4. In the rircumstances, the present application is hopelessly time
barred. It is, therefore, rejected at the stage i admisesion as keing harved

&0 py limitation.

(GOFAL KRISHMA)
VICE CHAIRMAN
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